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ORDER (ORAL)

Hfiarri iearned counsel of t.he ann 1 i r.ant.s,

. The anplicant.s state that, respondents be

direot.ed to implement the Govt- of Tndia; QOP^T

Scheme of "10,9.1933 by granting all the service

benefits and entitlement as stated in para 1 i) of the

Original Application, The applicants claim that they

were engaged initially on daily wages, ihey had been

working for the past at least 15 years and were

conferred temporary status in September 1993. Tt is

also .stated that thi.s Tribunal by order m OA

i\io . n 1.3 / 1999 had directed the respondents to grant

regu 1a r i sat 1on in terms of TiOpAT Scheme, bur. even l.he

order of the Tribunal has not been given effect

t.hereby defeating the purpose and intent of Gov r., of

India's Scheme of September, 1993. Tt has been stated

in this OA that the applicants had made a number of

representat1ons to the respondents in writing as weli

as orally seeking implementation of HOPAT Scheme of

10.9,1993, Such representat1ons have not been

disposed of a.s yet nor the respondent.^ have

implemented the said Scheme as per the order.s of this

Tribunal in OA No . 4.?9/1 999 ,

.3, W'lthoiJt going into the merits of the ciaim

made by the applicants, it is con.sidered expedient ah

this stage to direct the respondent to examine the

claims of the applicants- This direction i .s being

1sstjed Without is.suing notice to the re.spondent.s a.s

they are not likely to be prejudiced. Respondent Nio,?
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IS riirRnt.Rri t.o treat this Original Application as a

representation of the applicants, Tn view of the

assertion that the applicants are not highly eritjcated

persons and the records are available with the

respondents only, the respondent No.2 is further

directed to verify the facts by reference to their own

records and decide the claims made m this Original

Application with reference to records available with

the resporidents. For this purpose, the apf)iicants arn

directed to send a copy of this oroer a longwith a ("-opy

of this Original Application to respondent No.? as

well as a copy of the same to respondent No. .'i within

iO days from th« date of receipt of a copy of this

order, Tn case the applicants send a cony of thp OA

alongwith a copy of this order, respondent no,? is

directed to decide the claifns made by the applicants

by passing a reasoned and speaking order within a

period of two months from the date of receipt of the

same under intimatiori to the applicants,~

A. In view of the directions in the preceding

paraaraph; this Original Application is disposed of

withoiit any order as to costs at the admission stag«

1tse1f,

(R.K. UPADHYAYA)
ADMINISTRATIVE MEMBER
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